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आदेश / O R D E R 

 
PER PADMAVATHY.S, A.M: 

This appeal by the assessee is against the order of the Commissioner of 

Income Tax (Appeals)/National Faceless Appeal Centre (NFAC), Delhi, (in 

short "CIT(A)") passed u/s. 250 of the Income Tax Act, 1961 (in short "the 

Act") dated 09.10.2025 for Assessment Year (AY) 2019-20. 

 

2. The assessee is an individual engaged in the business of trading in 

chicken and did not file the return of income for AY 2019-20. The Assessing 

Officer (AO) received information that the assessee has deposited cash into 
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the bank account during the year under consideration. The AO therefore 

reopened the assessment by issue of notice under section 148. The assessee 

initially did not respond to the notices but later filed the return of income. The 

assessee also filed details such as bank book, cash book, purchase register 

sales register etc. However the AO stated that the details furnished by the 

assessee do not pertain to the year under consideration and accordingly 

estimated the income of the assessee at 8% of the declared turnover to make 

an addition of Rs.22,98,211/-. Aggrieved, the assessee filed the appeal before 

the CIT(A). Since the assessee did not respond to the various notices the 

CIT(A) confirmed the addition made by the AO ex-parte. The assessee is in 

appeal before the tribunal against the order of the CIT(A). 

 

3. The Ld. AR at the outset submitted that the findings of the AO that the 

details furnished by the assessee does not pertain to AY 2019-20 is factually 

incorrect. The Ld. AR in this regard drew our attention to the submissions 

made before the AO (page 134 to 136 of paper book). The Ld. AR further 

submitted that the assessee has filed the return of income in response to notice 

under section 148 which has been considered as invalid by the AO. The Ld. 

AR also submitted that the estimation of profit at 8% is very high since in the 

line of business the assessee is engaged in the profit margin is in the range of 

2% to 5%. The Ld. AR in support of the said claim submitted a table 

containing the profit on the by the assessee from AY 2019-20 to AY 2025-26. 

The Ld. AR accordingly argued that the AO is not correct in estimating the 

profit at the very high percentage without considering the return and other 

details furnished by the assessee. 
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4. The Ld. DR, on the other hand, submitted that the assessee has been 

non cooperative and therefore the lower authorities have correctly estimated 

the profit to be taxed in the hands of the assessee. 

 

5. We heard the parties and perused the material on record. The assessee 

is an on filed. Based on the information that huge cash deposits have been 

made by the assessee the AO reopened the assessment. We notice that the 

assessee has filed the return of income on 04.12.2024 in response to notice 

issued under section 148 dated 15.04.2023. We further notice that the assessee 

has filed various details such as cash book, bank book, sales register, purchase 

register etc., pertaining to the year under consideration. We also noticed that 

the AO has treated the return as invalid and the AO did not consider the 

various details filed by the assessee stating that the details pertaining to a 

different AY. Therefore we see merit in the contention that the AO ought to 

have considered the various details before estimating the profit. During the 

course of hearing, the Ld. AR submitted the following table to substantiate the 

claim that in the line of business the assessee is engaged in the profit is in the 

range of 2% to 5%. 

 

 

6. From the perusal of the facts and the details furnished by the assessee, 

we are of the considered view that the estimation of profit at 8% by the AO 
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without considering the details submitted is not correct. Further considering 

the above table reflecting the profit percentage of the assessee, we see merit in 

the claim of the assessee that the profit percentage is in the range of 2% to 

5%. Therefore we directed the AO to restrict the estimation of the profit for 

the year under consideration at 3%. It is ordered accordingly. 

 

7. In result, the appeal of the assessee is partly allowed. 

 
Order pronounced on 27

th
  day of February, 2026 at Chennai. 
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